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SHRI YOGENDRA MAKWANA:
I only want to add that there will
be a Committee of 30 Members be-
longing to the Lok Sabha to be
nominated by the Speaker and 15
Members from the Rajya Sabha to
be nominated by the Chairman,
Rajya Sabha, The President where-
ever practicable, will consult the
Committee before enacting the law.

MR. CHAIRMAN: The question

is:

“That leave be granted to in-
troduce a Bill to confer on the
President the power 1nf the Legis-
lature of the State of Assam to
make laws.”

‘The motion was adopted.

SHRI YOGENDRA MAKWANA: I
introduce the Bill.
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{1) REPORTED IVIP"SITION OF TRANSPORT

TAx By Tamir Napu GOVERNMENT ON

TOURIST BUSES PLYING ON INTER-STATE
ROUTES

SHRI P. RAJAGOPAL NAIDU
{Chittoor): The Government 1s
committed to develop tourism in our
country and, therefore, it is giving
all encouragement to it and develop-
Ing the tourist centres.

Having this in view the Govern-
ment is taxing the tourist buses only
in one State, though they are enter-
ing into other States. This is mak-
ing the task of the tourist easier as
the charge they have {o pay is not
prohibitive at present.

Recently the State Governments
in Southern part of India met and
came to an agreement to tax these
tourist buses belonging to other
States in every State. Accordingly
Tamil Nadu Government issued a
notification on  taxing the tourist
buses which are coming from other
States. Thig has become a great
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burden among the tourist bus opera-
tors. If all the Southern States
follow T. N. Government ang tax
tourist buses coming ‘from the other
States, then the touristy has to bear
the chargeg twice or thrice the pre-
sent charges. If all the States in
India adopt the same method, then
the charges of the tourist will be in-
creased five or gix times, Then
tourism will become prohibitive and
beyonq the limits of middle class
persons. Then it would be a great
setback to tourism and ordinary
people will not be able to tour other
States. Government ghould consider
this aspect of the question ang see
that tax will not be levied on the
tourist buses, except in one State.

(ii) OVER PRODUCTION OF ONIONS 1IN
BiHAR RESULTING IN DISTRESS SALE
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(iii) REPORTED CLOSURE OF LEADING
Units OoF J. K. Grour 1N Kanrunr
RESULTING IN UNEMPLOYMENT OF
WORKERS

SIHRI ARIF MOHAMMAD KHAN
(Kanpur). Kanpur, the major indus-
trial town of UP jg facing very seri-
ous crisis pecause of the illegal closure
of the leading units of the J. K.
Group since the last few years. This
closure has rendered more than 10,000
work-rs’ families without a living.
Many of the affected workers have
committed suicide and many of them
flad in gearch of work. Now, about
five days back, the workerg of the
J. K. Rayon have gone on indefinite
hunger strike, According to the in-
formation received in the morning of
23rd June, 1980, the condition of two
striking workers hag becOome serious.
In the meantime, the workerg have
suspended their agitation as a mark
of respect to the memory of Swargiya
Sanjay Gandhi.

It is note worthy that the mill was
closed down under the pretext ol 66
Per cent power cut and the Manage-
ment haq pleaded for 50 per cent
Supply to keep the unit running. The
U.P. Government have already res-
tored 75 per cent power supply but
the Management is refusing to re-
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open the unit more becauge of the in-
ternal feuds and conflicts, This is to
bring the matter to the potice of the
of the House and request the Govern-
ment to take appropriate action to
save the workers from total ruin,

(iv) NEEp FOR GODOWNS, RAILWAY

WAGONS FOR JUTE GROWERS.

SHRr AMAR ROY PRADHAN
(Cooch Behar): The golden fibre
raw jutes are coming to the markets
of North Bengal, Due to alarming
situalion in Assam the raw jute from
Gualpara district and other adjacent
areas of Assam are also flowing in
the North Bengal markets. But there
is no purchaser of raw jute from the
Juleg Corporation of India. Not to
speak of remunerative price of raw
jute ag recommendeq by Parliament
Estimates Committee at the rate of
Rs. 497/~ per quintal, the jute grow-
ers are being ‘forced to sell their jute
far beclow the support price of
Rs, 155/- per quintal as declared by
the Jute Corporation of India. The
raw jute is gelling at the rate of
Rs. 120/- to Rs. 130/_ per quinta] in
North Bengal.

According to West Bengal Govern-
ment Agriculture Department
larger areas have been brought
under jute cultivation in 1980-81. If
the weather remaing favourable the
new jute crops would be at least 15
lakh baleg alone in North Bengal.
180 kg. equal to one standard jute
bale.

It is a matter of grave concern that
the Jute Corporation of India is not
operating in this area. The JCI have
been bound to pack up their pur-
chasing businesg due to ghortage of
godowns., In last year the JCI along
with the help of cooperatives had
purchased one lakh eighty eighty
thousancd one hundred and forty six
bales which is only 13.42 per cent of
tota] raw jute production of North
Bengal. Moreover, the JCI could not
despatch a substantial quantity of
raw jute due to shortage of Railway
wagons and due to the ill motive of
the jute mill owners. At present,



